COURT-lI

IN THE APPELLATE TRIBUNAL FOR ELECTRICITY
(Appellate Jurisdiction)

IA NO.161 OF 2019
IN
DFR (RP) NO. 354 OF 2019
IN
APPEAL NOS. 359 & 336 OF 2017

Dated: 1% February, 2019

Present: Hon’ble Mr. Justice N. K. Patil, Judicial Member
Hon’ble Mr. S. D. Dubey, Technical Member

In the matter of:

Rama Shankar Awasthi .... Appellant(s)
Versus

Lanco Anpara Power Limited & Ors. .... Respondent(s)

Counsel for the Appellant(s) : Mr. M.G.Ramachandran

Mr. Shubham Arya

Counsel for the Respondent(s) Mr. S.B.Upadhyay, Sr. Adv.
Mr. Avijeet Lala
Ms. Shikha Pandey for R-1

Mr. Rajiv Srivastava for R-2

Mr. C.K.Rai
Mr. Sachin Dubey for R-3

ORDER

IA No. 161 of 2019
(Appli. for Urgent Listing)

We have heard the learned counsel appearing for the Appellant and learned
counsel appearing for the Respondent No. 1.

The learned counsel for the Appellant, at the outset submitted that the instant
application is filed on the ground of urgency. Further, he has submitted that, in the light
of the statement made in the application, the same may kindly be accepted and the 1A
may be allowed.

The submission made by the learned counsel appearing for the Appellant, as
stated supra, is placed on record.

In the light of the statement made by the learned counsel appearing for the
Appellant in the application and for the reasons stated for urgency therein, the same is
accepted. Accordingly, the IA is allowed.
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DER (RP) NO. 354 OF 2019
IN
APPEAL NOS. 359 & 336 OF 2017

Mr. S.B.Upadhyay, learned counsel, accepts notice on behalf of Respondent No.
1, Mr. Rajiv Srivastava, learned Counsel, accepts notice on behalf of Respondent No. 2
and Mr. C.K.Rali, learned counsel, accepts notice on behalf of Respondent No. 3.

Registry is directed to number the appeal and list the matter on 13.02.2019,
Wednesday (Special bench) subject to curing the defects.

Further, Registry is directed to put the original Appeal Memo of Appeal Nos. 359
& 336 of 2017.

(S.D. Dubey) (Justice N.K. Patil)

Technical Member Judicial Member
Pr/kt



